117 Written Answers

THE MINISTER OF FINANCE (SHRI H.
M. PATEL): (a) and (b) 'These are the
findngs of the Committee on Public
Undertakings in their 10th Report on
"Unusually high expenditure by Public
Undertakings lor their Head-offices" incurred
by Public Undertakings.

(c) Government have issued guide, lines to
the Public Enterprises to exercise utmost
economy in expenditure. The findings of the
Committee on Public Undertakings are being
examined in order to decide whether further

steps are required to curtail ewasteful
expenditure.
Rate of interest charged from the

Cooperatives

1457. SHRI SURENDRA MOHAN:
"Will the Minister of COMMERCE,

Statement

[ 8 AUG. 1978 ]

to Questions 118

CIVIL SUPPLIES AND COOPERATION
be pleased to state:

(a) what are the rates of interest charged
by public credit institutions from various
cooperative societies, such as housing,
industrial, consumer and  agricultural
cooperative societies; and

(b) whether in order to give a spur to the
cooperative movement, Government propose
to revise these rates of interest?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION (SHRI
KRISHNA KUMAR GOYAL): (a) A
statement is attached.

(b) There is no such proposal before the
Government.

Rates of interest charged by the Public Credit institutions from various types of Cooperativi

SccitHis.
SIL Public Credit Institution Tvpe of Cooperative Society Rates of
No- interest
charged.
1. Reserve Bank of India State Cooperative Banks for
(@) Short-term loan -6%
(b) Medium-term loans 6]%
(c) Loans for agricultural marketing operations
. . . . -9%
{d)ho t'li<1 °/
3. Agricultural Refinance Develooment State Cooperative Land Development
Corporation. Banks . 7%
3. Industrial Development Bank of  ~) Cooperative Sugar Mills and Cooperative
India. Spinning Mills.
4. IIn((ii,ustrial Finance Corporation of Yy (a) Located in backward areas c,J%
ndia.
5. Industrial Credit and Investment [ (b) Other areas . . . Mo
Corporation of India J
H. é\latli(onal and other Commercial Primary Agricultural Credit Societies
anks.
(@) Loans for short term purposes 10-11%
n%

(b) Loans for medium term puroses
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SI. Public Credit Institution Type of Cooperative Society Rates cf
No. interest

charged'
7. Lir= Insurance Corporation of India Apex Gooperative Housing Finance So-
cicties R T2
Cooperative Sugar Factorics 1%,
8. National Cooperative Development Loans to State Governments for financing
Corporation, various types of  coperatives such as
Cooperative Marketing Societies, Proces-
ing  Societies, Dairy Coaperatives,
Fisheries Cooperatives, Pouliry Coopera-
tives, Consumer Croperatives, ete.,
(a) Under-developed areas *4 0/

(&) Other areas

9. Housing and Urban
Clorpuoration,

Development

t€3% wad%

Cooperative Housing Societies of the fol-
lowing categories ;—

(a) Economically weaker secticns 17 5%
(6) Low-income group. 9%,
(¢) Middle-income group f11-12%
{#) Hign-inceme group £149,

—

*State Governments can add not more than 19, as service charge on these loans.

+A rebate of h.ﬂi'pl‘[(:r[tl‘ is also allowed if [m-ja ctz are completed ard commissioned withir

the stipulated period,

EN rebace

Conference of the Customs and Excise
Collectors

1458. SHRI N.K.P. SALVE: Will the
Minister of FINANCE be pleased to state:

(a) whether a Conference of the
Customs and Excise Collectors was held in
the last week of May, 1978 to plug the
loopholes in the rules and proceedings
relating to excise and customs; and

(b) if so, what decisions were taken at
the Conference to prevent evasion of excise
and customs duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SATISH
AGARWAL): (a) and (b) A conference of
Collectors of Customs and Excise was held in
Delhi from the 24th to 27th May, 1978. The
Confe. rence wag not held merely td  find 1

o hali per oent allowed for prompit repaviment.

ways and means to plug the loopholes in rules
and procedures, but was one of periodic
nature where all the Collectors meet at one
place with the Chairman and Members of the
Board and other senior officials of the De-
partment of Revenue connected with
Customs, Excise, Narcotics Control etc. to
discuss matters of general administrative and
technical nature of an all-India character
affecting the Department, including problems
relating to evasion of excise and customs
duties.

In so far as Central Excise is concerned,
the conference discussed issues relating to the
new patern of Select-five Central Excise
control {viz. RBC and PBC) procedure
relating to Tariff Item 68, Internal Audit,
liquidation of arrears of revenue, progress of
work relating to adjudications, refunds,



